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-
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ORDER

B.C.Sal‘ma. AM.

1, This M.A, has been filed with the prayer for granting
extension‘of time upto 31st March'98 in order teo implement the

direction given in the Order dated 15,9,97 passed in GA No, 7 of 1996,

. |
.2, Mr, Ghesh, 1d, Counsel appears for the opposite-party and

‘he has raised no objection to that prayer,

~F

3. Accordingly, h@aring the 1d, Counsel for both thae pa(ties,and
perusdng records, we alloy the M,A, and grant time to implement the

direction given in the 0,A 7/96 upte 31,3,1998, Ng ordar‘is pissed
aS regards costé, '
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